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IN
0.A.No,147 6§/92 2
New Delhis this the 2¢ day of AugustP1997
HON '8LE MR, S, R, ADIGE,M EMBER( A)
HON *BL E MRS,L AKSHNI SuaMINATHAN, MEMBER(I)
Shri Narindemp al Singh,
Junier Engineer(C),
Ol vetNo 427, (0n),
8th Floor, M0 Building,
IoPoE’tatB.
New Delhi - 110002 eeceApplicant,
Ve rsus

1. The Director General of Iprks Nos1,
P wo,

Niman Bhawan,
"QU Mhi,

2é Thé Secretaywy,
UP SC Dholpur House,

Shahjahen R ad,
New Delhi +sReview Raspondentsy

S.RDER (BY CIRCULATION)
HON'BLE MR IGE MMBER(A)

Perused tha Ra.
2. Nong of the grounds contained therein
brings it within the scope shd ambit of Section 22(3)
(P)AT Act read with Order 47 Rule 1 PCy

3. In the guise of a RA , the applicant
has sought o reargue the entire case which is
ot pemissible in 1 au,

4, In the absence of the gpplicant when the
Case came wp for hearing, the matter yas decided
on the basis of the availshle pleadings and the

submissions m ade by Respondents? coun sel ¢

Se The Ra 13*7 rej ected,
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o e
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